
NATIONA L COMPANY LAW TRIBUNAL
MUMBAI BENC H, MUMBAI

C.P No. 1268 / (MAH) / 2ot7
M.A. No. 650/2Ot7

CORAM: Present: SHRI M.K. SHRAWAT
MEMBER (J)

SHRI BHASKARA PANTULA MOHAN
MEMBER (J)

A'ITENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OFTHE NATIONAL COMPANY LAW TRIBUNAL OTV TS.OT.ZOTE

NAME OF THE PARTIES: Jai Ambe Enterprise
V/s.

S. N. Plumbing Pvt. Ltd.

SECTION OF THE COMPANIES ACT: I & Bp Code 2016.
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ORDER

M.A. o. 650/ 17 in C.P. .126att&BC/NCLT IMBIMAH,I 20L7

1. The Learned Representatives of pNB Housing is present. The Rp is present.

2. This Application M,A. No. S6O/ZOL7 is submitted on 08.t2.20t7 by the Rp

intimating that the pNB Housing has issued a Notice for Auction of the property

belonging to the Director. In this Application the Applicant Rp is seeking restraint
order against pNB Housing.

3. one of the Representative of the pNB Housing is present and informed that they
have temporarily stopped the auction and seeking further directions of the NCLT.

However, the Learned Representative of the pNB Housing has made a

statement that the property belongs to the Director which are not subject to
moratorium.

4. whether the property is beronging to the Director and not beronging to the
Company falls within the conditions of the Moratoriu m,r. lL lq* U,tt* + t-

s. Mffiil'.{dj#r#,i fi'6.ffi0fi.3;r.j,ioaion order- sh'arr remain in
operation till O1.02,2018.
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Bhaskara Pantula Mohan
Member (Judicial)
15.01.2018
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M.K. Shrawat

Member (Judicial)
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